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: CENTRAL ADMINISTRATIVE TR IBUNAL
o~ JOLHPUR BekCH, JODHPUR,

3

Date Of Order 522 .03.01
RIGIAL APPLICATION KO. 122/1998,
Heera Lal Shakya son of Shri puli Chandji, aged about
51 years, resident 9f K-117, HULCU Quarters Pratapnagar,
Jodhpur, at present employed on the post of Senior

Technical Supervisor (HG) in Group PABX/PCH in the
Office of & D O Phones ( Basnl ), Jodhpur.

e oo APPLLICANT,
VERSUD

< 1. The Union of India through $ecretary to Governaeut
of India, Hinistry of Communi.cation, Department of
Telecom, banchar Bhawan, New Delhi.

2. General HMHanager Telecom District, Kamle Nehru
Wagar, P and T Colony Jodhpur,

eee REBPONDENTD ,

Kone present £or the respoadents.

CORAN

Hon'ble Mr. A. K. #Misra, Judl. Hember.
Hon'ble Mr. Gopal bingh, adwinistrative lember.

ORDER
'?" ( per Hoa'ble prr. Gopal Singh )

In this application under Section 19 of the
Administrative Tribunals act, 1985, applicant Heera
Lal Shakya filed this application, praying for
declariny &llegal respondents order dated 24.11.1997
( annexure &-1 ), rejecting the claim of the applicant
for promotion under 10% quota of Gr Iv BCR Schewe

and for a direction to» the respondents to consider the
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case Of the applicant for prowotion to the post of
Chief Telephone Supervisor ageainst 10% quota of
Gr Iv BCR Scheme as per Rules in force with all

conseguential benefits.

2. 4applicant's case is that he was initiaslly
appointed to the post of Techniclan on 15.09.1972

at Udaipur. He earned his further promotions and

Ag@t one time bound promotion on 26.08.1992 and

further promowii. uwder BCR scheme w.eef. 20.08.,1993.

3. ander BCR wcheme 10% of the posts are to be of
Chief Telephone wupervisor in the pay scale of ks,
20003200 and these posts ale regaired to be £illed
3 y
up by prbmotion as$ per seniarit:&}oiiowing roster
reservations, It is the contention of the applicant
that he was eligible for promotion under 10% quota
of BCR acheme, however, some Of hils juniors had been
promoted as Chief Telephone Supervisor in the pay
scale Of Rse 2000=-320V ignoring his claim. Hencs

this application,

4, Notices were 1lssued to the respondents and they

have denied the case of the applicant,

5 We have heard the lesarned counsel for the parties

and perused the records of the case carefully.

6. The question of reservation in promotion to

Gr Iv in the pay scale of Re., 20003200 against 10k
post in BCR dcheme was under consideration before the
ahmedabad Bench of Central Adminlstrative Tribunal
vide Dehs NOo 623/1996 with H.A. HO. 66(3/1999. The

said O.a., was decided on 11.04.1997 and it was held
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by the Ahmedabad Bench that Reservation Roster will
not apply in this case., Accordingly, the respondent's
department issued instructions to the lower formations

to follow these orders of the ahiedabad Bench for any

promotion to Gr IV w.e.f. 11.04,1997. In this application

somz of the juniors to the applicant had been given
promotion to Gr IV in the pay Scale of Rs. 2000-3200

after the cut-off date of 11.04.1997. The applicant

belongs tolkeserved. category and .is claiminmg promotiom .

to the Gr Iv on the basis Of roster reservetion. wWe

are of the view that the applicant cannot be promoted

to Gr IV, in view Of the ordexs dated 11.04.1997 in
passed '

Oeiss No.-623/1996£by the aAhmedabad Bench of the

Central adiministrative Tribunal.

7 In the light of above discussion, we d0 not find
any merit in this application and the same deserves to

be dismisged,

8. The O.A. 1s accordingly dismissed, with no order

as to costs,
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